
 
 

 



 



 
 
 
 
 

 
 



  



 
 
 
 
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 



HIGH COURT OF HIMACHAL PRADESH AT SHIMLA 
 
No.HHC/Rules.22(25)/83-             Dated: 28th March, 2009.  
 

REGULATIONS  FOR {PROMOTION FROM AMONGST THE CIVIL JUDGES 
(SENIOR DIVISION) TO THE POSTS OF DISTRICT/ADDITIONAL DISTRICT 

JUDGES ON THE BASIS OF LIMITED COMPETITIVE EXAMINATION} 
REGULATIONS, 2005. 

 

 
NOTIFICATION 

 
 

  In exercise of the powers conferred under Rule 2(1)(g)(i) & (ii) read 

with  Rule 5 of the Himachal Pradesh Judicial Service Rules, 2004, Hon’ble the 

Chief Justice and the Hon’ble Judges, High Court of H.P., are pleased to make the 

following Amendments(s) in “The Himachal Pradesh Judicial Service (Promotion 

from amongst the Civil Judges (Sr. Division) to the posts of District/Additional 

District Judges on the basis of limited Competitive Examination) Regulation, 2005”. 
 

SHORT TITLE: 1. These Regulations may be called “The Himachal  
    Pradesh Judicial Service {Promotion from amongst the 
    Civil Judges (Sr. Division) to the posts of District/  
    Additional District Judges on the basis of limited  
    Competitive  Examination}(first amendment)   
    Regulations, 2009.” 
 

COMMENCEMENT: 2. These Regulations shall come into force with   
    immediate effect. 
 

Amendment  3. Regulation No. 3, 4 and 8 of the “The Himachal  
    Pradesh Judicial Service (“The Himachal Pradesh  
    Judicial Service (Promotion from amongst the Civil  
    Judges (Sr. Division) to the posts of District/Additional 
    District Judges on the basis of limited Competitive  
    Examination) Regulation, 2005”.” shall be added 
    as follows: 
 
Submission of  3(A) The application shall be submitted by the eligible 
Applications/   Civil Judges(Sr.Division) for appointment to the cadre of  
Allocation of   District Judges/Addl.District Judges on the basis of  
Marks.   Limited competitive examination, who fulfill the   
    qualifications as provided in Rule 5 of Himachal  
    Pradesh Judicial Service Rules, 2004, in the format  
    given in schedule-I to these Rules. 
 
     (B).The competitive examination for promotion from 
              Amongst the Civil Judges (Sr.Division) to the post of  
    District/Addl.District Judges on the basis of limited  
    competitive examination shall consist of :- 
 
  (i)  Written examination     
    (a) Objective questions with multiple        200 marks 
    choice questions which can be scrutinized 
     with the help of the computer; and 
    (b)  subjective/narrative     200 marks 
 
 
  (ii)  Viva voce   ----  100 marks 
             Total: 500 marks 



 
 
     - 2 - 
 
 
Constitution  4. (i)The examination committee shall consist of:- 
of the Committee. 
    (a) Chairman:  Chief Justice. 
    (b) Members:  Two or three Judges of the 
        High Court, as may be  
        nominated by the Chief  
        Justice. 
    (c) Secretary:  Registrar General or such  
        other officer of the High  
        Court as may be nominated 
        by the Chief Justice.   
 
    (ii)  The committee shall be over all incharge of the 
     examination and shall be responsible to ensure 
     the implementation of these Regulations. 
 
  NOTE: (1) Serial No.4 to 7 shall accordingly be renumbered as 
         serial No. 5 to 8 in the Regulations. 
    (2)  Words Paper-I, Paper-II, Paper-III and note shall  
           stand deleted from the “Subject and Syllabus”. 
 
Result: 8.  a) The Result shall be put on the website and also 
     published in the newspaper. 
    b) Select list shall be published in the order of merit 
     and shall be double the number of vacancies  
     notified. 
    c) Select list shall be valid till the next select list is 
     published. 
 
 
         BY ORDER 
 
 
         ( K.L. Sharma ) 
                Registrar (Rules) 



 
 
            Schedule -I 
 
             {Refer to Regulation 3(A)} 
   
                   FORMAT OF THE APPLICATION 
 
 
1. Name : 
 
        
2.  Father’s/Husband’s name: 
 
 
3. Date of Birth: 
 
 
4. Nationality: 
 
 
5. Academic Qualification: 
 
 
6. Date of appointment as  
 Civil Judge (Sr. Division): 
 
 
 
7. Total length of service as  
 Civil Judge (Sr. Division). 
 
 
 
 
8. Permanent address: 
 
 
9.  Address for correspondence 
 With PIN: 
 
 
 
 
Place: 
Date:        Signature of the applicant. 
 
Verification: 
 
  Verified that the above information is true and correct to the 
best of my knowledge. No part of it is false or incorrect and nothing material 
has been concealed therefrom. 
  Verified on this the (dated)__________________________Day of  
(Month)__________________200__  at____________________. 
 
 
   
        Signature of the applicant. 
 

Paste your 
Passport size 
Photograph 
here. 


